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institutions, and if so, whether Gov-
ernment intends to give any particular
help to those students who are admit-
ted in the public schools?

Dr. K. L. Shrimali: Government are
giving some merit scholarships in
some of these institutions.

Shri B. S. Murthy: In view of the
fact that large grants are being given
to these public schools, will the Gov-
ernment be pleased to issue instruc-
tions to them to.have a certain quota
reserved for deserving Scheduled
Castes boys and girls?

Dr. K. L. Shrimali: This matter will
be examined by the Government.

Shri Jangde: One more question.
Mr. Speaker: I have allowed ten

questions,
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CONFIRMATION OF GOVERNMENT
EMPLOYEES

*2371. Shri S. C. Samanta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government had issued
a circular, that 80 per cent. of the em-
ployees in a daarncular department
should be confirmed provided that
department was to last long;

(b) if so, when;

(c) how far the Ministry of Home
Aigairs have taken steps in the matter;
an

(d) how many years of satisfactory
service are required to make an em-
ployee acquire quasi-permanent or
permanent status?

The Minister of Home Afiairs
(Pandit G. B. Pant): (a) and (b).
Orders were issued on the 30th Nov-
ember 1955 for the conversion of





